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A copy of the ORDER dawd..... \.Q ‘7 ..... rerecrersne passed by the Hon’ble
e Tribuaal in the above mentxoned case is forwarded herewith for necessary action, )
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v t
To, . © :
S 10,7,2006 , :
S Shri A.N, Bhatt alongwith Shri C.P.
Laskare, counsel for the applicant.
Shri Y.I.Mehta, Sr.Adv. alongwith Shri

A,S, Chouhan counsel for ths respondents.

Vide order dated 17.11.2005 passed in

:OA No,810/04 the respondents were directed H

to re-examine the seniority of tha applicant :
vis-aavis the direct recruits in accordance‘

with the various provisions referred to in S

) -' 'particular the decision of the Supreme" {iv o
f‘ quurt in Vijaynt’s case and the decisiOn off

Ithe Jodhpur Bench in th: case. of Madan Lal .

Vs UOI inOA No,404 of 1992 decided on

'22 12,98 and to take a decision in this

.. ;regard after giving an opportunity to the

The respondents were

0 directed that while considering the
ly from various interested persons in
réspect of the opportunity having been
f.given, the Rallway Administration is
required to follow the law laid down by the
Supreme Court in this regard. The l
respondents were further directed to comply
with the aforesaid directions within 4 )
months from the date of receipt of a copy
‘: of this order. The 1earned oounsel for
the respondents has file:d counter reply
supported by an affidavit, The learned

counsel for the applicant has also argued
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' that this Tribunal on 18 4,2006 has

' observed as follows s-

"However, it appears from the

| ;V;order dated 23, 1,2006, that the above
f | order has not,been_complied with, |
.| 4instead it has been statsd by the

- respondents that the case of Vijayan
or Madan Lal does not apply to the

| facts of the present case'.
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;ﬁiivw 'We have considered the crucial

'f;faspagta of the mattef and we are of the
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:i”conaidered view-that this Tribunal cannot
: sit as a court‘of,appéal over the
{ ;ffindings arrived at by the competent

/Q;"Z‘mﬁfauthority while considering the applicanﬂ

ifé:aCtion 1nipur§uance-co our ~direction

iAginéh-in OA NO.810/04 and considered the
i case of the applicant. We do not find |
| _merit in the present ccp, Accordingly, tr
',same is dismissed and the xxi notices

P
i~.:'are discharged. However. liberty is
a¢granted to the applicant to file a

Ak
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— i fresh OA, if h= still feels aggrieved.

In view of the above, the present .

——

OCP is dismissed.
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- (A.K,Gaur) =~ =  (Dr.G.,C, Srivastava)
Judicial Member - Vice Chairman
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